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CORAM

Hon'ble Mr. Justice P.K.Sinha, Vice-Chairman

Shyam Nandan Roy - | e » Applicant

Vs

Union of India & Ors. - ~ Respondents

Counsel for the applicant : Shri Gautam Bose
Counsel for the respondents : Shri G K.Agarwal, A.S.C.

ORDER(ORAL)

Justice P.K.Sinha, VC -

The applicant was working as a T.G.T. In the Kendniya Vidyalaya af

1.0.C., Barauni Under the circumstances as mentioned in the application,

" he was transferred to Kendnya Vidyalaya, Chabua in the North Eastern

Region. The prayer is for quashing this order. The alternative prayer is that

the applicant be allowed to remain at Kendriya Vidyalaya, 1.0.C. Barauni
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till his daughter, who is reading in class XII, appears in the final
examination, which as pér the .1d. counsé!, will be held in March,2006. On
the other hand, Shri G.K.Agarwal, 1d. ASC appearing for the respondents,
denies the charges and submuts tﬁaﬂ: the applicant has already been reﬁeved
on 11.11.2005 of his post and his last pay certificate has also been 1ssued ,
therefore, thls appﬁ;:ation has become mfructuous. |
2. The leamned counsel for the applicant has submitted that the applicant
has filed a representatiqn dated 8.11.2005 to the Joint Commussioner,
Kendriya Vidyalaya Sangathm New Delhi against the transfer order with
an alternative Iifréyer to stay his transfer till his daughter appears in the Plus
-2 ‘Emm'ation, whereafter he might be transferred to any of the Kendriya
Vidyalayas as méntioned in the representation.
3.  Since a representation has already been filed before the competént
aﬁthority of the Keﬁdriya Vidyalaya Sangathan, I dispose of this apphication '
directing the Joint Commussioner, Kedndriya; Vidyalaya Sangathan,
Respondent No2 to take a final decision 1115011 the prayer méludmg
~ alternative prayer of the app]iéant as made at Annexure-A/7 within a period
 of fifteen days of the receipt receipt of a copy of this order. In case he is

inclined to allow only the alternative prayer, if the representation is not
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3.
rejected, then he may also consider to modify the transfer order,
accordingly. .

4. With the aforesaid directions; this ap}i}ication is disposed of.

el

{ P.K.8inha )VC

g mps.



